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(6} 1 give herein below the detalls of labilities/ dues to public financinl instituiions and government :- .
(Nate: Please give separate details of name of Bank s institution, entity or individual and smount for cach item)

|‘& : Deseription i Sell Spouse(s) Dependent-1 Dependent-2 Dﬁﬁ_t;dtnt-} |
| No.
LB | Loan or ducs to Bank/Financial K e -I'L_F g b = s
Listitution(s) "
Mame of Bank or Fl Se, .p-yﬂ/-—
Amount outstanding B0 T “‘Et““
' Mature of loan R - Py v
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Covel ament Dues:
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with government
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Municipal /Property Tax Dues

—  —

Sales Tax Dues {
Any other dues i =
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VERIFICATION

1, the deponent, above named, do hereby verily ol declare Wial e comtents ol Ok alldiavit are e and vareect i the
best of my knowledge and belic, no part of it is false and nothing materisl hos bzen 2cncealed there from. | further
declare that :
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